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/@w)‘:{ld the Salaries and Allowarces ¢f Members of

Parliament Act, 1954.

¥,

BE it enacted by Parliament in the Sixth Year of the Repubhc
of India as follows:—

1. (1) This Act may be called the Salaries and Allowances of Short title
Members of Parliament. (Amendment) Act, 1955. : and ~ com-

) ) mencement,
(2) It shall come into force on the first day of April, 1955.

2. In clause (@) of sub-section (I) of section 4 and in clause (@) Amendment
of section 5 of the Salaries and Allowances of Members of Parlia- ;’fldse"tx’gs“
ment Act, 1954 (hereinafter referred to as the - principal Act), for 30 015’1954,

“the words “one second class fare”, the words “one first class fare”
‘\ shall be substituted.
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3. In section 6 of the prlnmpal Act, for the words ‘second class Amendment
of section 6,

\ pass”, the worde “first class pass” shall be subst1tuted Act 30 of

1954.



